DATED: 31,7.9g f
0.ANo, 178/9g I

Mr. G s Walia, Counsel for appli- |
cant, - ,f
Mr., v s Masurkar, Counsel for T
respondentS‘produces a fax messagegg
from the Raiowgy Board datéd /éi
24.7.98 in which it is stateq that /'y
applicant g Name has alge been’:,
included in the Panel recommendeq |
by the Selection Committee and the f
Panel hag been sent to the ace for
Consideration. The fax messyge jg

|

taken on record, %‘7 ‘

Heard botp the Counsel.,

Present o,a, does not Survive and J
g it ig accordingly disposed of,

! No costg, . }
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